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Financial Services India Pvt. Ltd. and not against the Corporate Debtor

herein, may be the Corporate Debtor herein made payments on behalf of

Hewlett Packard Financial Services India Pvt. Ltd., it does not mean that this

Corporate Debtor is under obligation to make the payments towards the

invoices raised against Hewlett Packard Financial Services lndia Pvt. Ltd.

7. On reading Section 8 of the Insolvency and Banl<ruptcy Code,201( it

appears that the cause of action will arise for filing case only when the

demand for payment is made on the invoices raised by the Petitioner against

the Corporate Debtor.

8. Here, in this case, invoices were raised against Hewlett Packard

Financial Services India Pvt. Ltd. but whereas the case has been filed against

Reliance Communications Ltd.

9. Since on face, it does not appear that Reliance Communications Ltd is

under obligation to make payments towards the bills raised against Hewlett

Packard Financial Services India Pvt. Ltd., if at all, the Petitioner has any case

to prove that Reliance Communications Ltd is under obligation to make

payment against the invoices raised against Hewlett Packard Financial

Services India Pvt. Ltd., they are at liberty to proceed before Civil Court to

establish the same but not under the Insolvency and Bankruptcy Code, 2016,

the reason for this conclusion is that there shall not be any ambiguity or

doubt in respect to the transaction when it is taken up under lnsolvency and

Bankruptcy Code, 201( whereby this Petition is dismissed with liberty to the

Petitioner to proceed in accordance with law.

10. This petition is decided without going into the merits of the case except

all the points mentioned above, accordingly, the petition is dismissed.

V. NALLASENAPATI{Y
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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